Notification No.38/Rules/8425 Dated : 15" March,2002

In exercise of the powers conferred by Section 7 of the Delhi High Court Act,

1966 (Act 26 of 1966) read with article 225 of the Constitution of India, Clause 27 of
Letters Patent and all other powers enabling it in this behalf, the High Court of Delhi,
hereby makes the following amendments in the rules contained in Part-C of Chapter 2,
Part (1) (Civil), Part F(b) of Chapter 4 and Part-C of Chapter 5 of the High Court Rules
& Orders, Volume V, namely :-

1.

In Rule 3 of Part C of Chapter 2 the words “three typed copies” occurring therein
shall be substituted by the words “two typed, photostat or computerised copies”.

In Rule 1 of Part Il of (Civil), Part F(b) of Chapter 4 the words “three copies”
occurring therein shall be substituted by the words “two typed, photostat or
computerised copies”.

The following shall be substituted for existing Sub-rule (1) of Rule 3, Part C of
Chapter 5 :-

3(1) “The destruction of judicial records, books and papers including Court Fee
Stamps affixed to documents which are to be destroyed, shall be effected by
tearing either manually or through a shredding machine so as to render it unlikely
that the documents as well as Court Fee Stamps affixed to documents so torn up
may be used again by, or in the presence of, the supervising officer.”

Note :- These amendments shall cone into force with immediate effect.

By Order of the Court
Sd/-
BHARAT BHUSHAN, Registrar General



